~d

IN THE CENTRAL AM INISTRATIVE TRIBUNALsHYDERABAD BENCH
AT HYDERABAD. '

0a, 350/96,
Dateof order:14-3-96,
Betweens- ‘
M.Vijaya Gopal ver ~ Applicant,

N

And

1. Chief Personnel Officer,Sath Central
Railway,Rail Nilayam,Secunderabad,

2, The Deputy Chief Mechanical Engineer,
Carrkye Repalr Shop, South Central.Railways._

Tirum thi,

ceo ‘; Respondents,

Counsel for the Applicant: Mi;. K,Sudhakar Reddy

Counsél for the Respondents 5, Mr,V,Rajeshwar Rao,CGSC

L]

CORAM:
HON'BIE MR,JUSTICE M,G,CHOWDHARY,VICE CHAIRMAN

HON'BLE SHRI H,RAJENDRA PRASAD,BEMBER (A)



»

OA 350/96. Dt. of Order :14-3=-36.,

(Per Hon'ble Justice Shri M.G.Chaudhari, Vice-Chairman).

Heard Sri K.Sudhakar Reddy, learnsed counsel for the
applicant and Sri U.Réjeshuar Rao, learned standing counsel for

the Respondents.

2, Thé facts of the case are not very happy. The Respondents
after having prepared a Xxsk select panel for the posts of Skilled
Artisans (Mechanical Branch) vide notice dt.25-6-53 did not of fered
appointment to all the salected candidates. ‘Instead expressing that
there may not be possibility for absorption in Gr,III, they called
for options from the selected candidates for accepting appoiniment
in Group-D post. The spplicant was one af the selected candidates
for Group-11I, It is stated tha; being in dirs need of some
employment, he exercised the option to accept appointment in Group=D
post. Annexure-l shows that the options were called on 29-6-94 and
the last date for exercising option was 13-9-94. As stated above,

the applicant exercised the option. Clause~12 of Annexure=l"shous
s

‘that the final dacision informing the offer of appointment in

Group-D post was supposed to be convayed as early as possible. The
concept "as early as possible" can mean anly a reasonable time and
not an.inordinate delay. Since 13=-9-94 congsiderable time has e}épsed
and the griiévance of the applicant is still is that he has not

been given appointment in Group=D post. The Respondents are expec-

comply
ted to appiy/uith their promise within a reasonable time. Ue see

L

no justification for their being unable to provide appointment to
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the applicant in group-0 post who appears to have been iR Q;e

S1.No,165 amongst the eﬁpanelled candidates for training skilled
Artisans till date, The applicant contends that there are

vacancies presently available but the respondentis are trying to

apooint putsiders and freshers instead of of'fering the appmintment i
to applicant, who desires theljeb. We are satisfied that the appli-
cant deserves to be congidered for appmintmént'uithout further loss

of time, We may mention that the case of the applicant is similar

pdgdel ha
to the 0.A.633/95 and the directions given in that 0.A. peieieted
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the respondents not to delay the appointment of optees who have

exercised option way back in 1994,

d. We therefore direct the respondents that 1f there are any
vacancies existing at bresent and if there being no vacancy
immédietly avaialble, then as sgoon &8s a uacanéﬁféﬁ%ilabla, the
applicant’ shall be offered the appointment on priority basis.m.le
sny-aese before considering appointment of) any outsidersor freshers.
It also appears to us that the sald course should be adapted in
respect of all the optées under the notification dt.29-9-94,
particularly having regard te the earlier order of the Tribunal
and otherwise as injustice will be perpktrated, which the organi-
cation like the respondents cannot be allowed to parpktrate.

o

’ 2%
4, We hope that the resporﬂentshmake an endeavour to comply

' “n L‘:‘;vvu;
with thisedirections expeditiously. 0O.A. disposged gf inbksedm of

the abpve order, No costs

4%- Yyt d, [t Zé%ézf%;a;ﬁﬁiani
(H.RAJEND PRASAD (M.G.CHAUDHARIL) v
Memb Vipeg=Chairman %.J
. / ﬂ N R
Dated: 14th March, 1996. JEAUTRRE. TN

avl/ Dictated in Open Court.
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1.

Chief Personnel Officer,South Central

Railway, Rail Nilayam, Secunderabad,

2,

3.

4.
5.

&)

The Deputy Chief Mechanical Engineer,

Carriage Repair Shop, South Central Railways,

- Tirupathi,

One copy to Mr.K.Sudhakar Reddy, aAdvocate,
CAT.HYderabado

One copy to Mr,V,Rajeshwar Rao,CGSC,CAT,Hyd,

One spare copy,
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Disposed ~f with directiong/’——
Dismissed.
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